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No written statement has been filed

21.11.2007

as yet.

Call this matter on 20.12.2007
awaiting written statement from the
Respondents.
(Khushiram)
Member (A)

{M.R.Mohanty)
Vice-Chairman
/bb/

20.12.2007 Written statement has already been
- filed in this case. Subject to legal pleas to
be examined at the findl hearing, this case

is admitted. "

Call this matter on 25.02.2008.
Rejoinder, if any, is undertaken to be filed

{M.R.Mohanty)
Vice-Chairman

by end of January, 2008.

/bb]

25.02.2008 Call this matter on 04.04.2008

before the Division Bench.

(Khushirarm)

pg o Member(A)
2008 None appears for the Respondents.

Mr.A. Ahmed, leamed counsel appearing for
the Applicont seeks an adjournment. Call this

matter on 28.05.2008.
m (M.R.Mohanty]
Member (A} Vice-Chairman
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3. | Whether their Lordships wish to see the fair copy

CENTRAL ADMINISTRATIVE TRIBUNAL /
GUWAHATI BENCH |

0.A. No. 210 of 2007

DATE OF DECISION: 07.07.2008

Dlpendn a Talukdar
......................................... ‘.......a....u..-............-.-.............-Applicant/s
Mrs.S.D.Choudhury -
iol..oooo.avuooo.ooncnolnnno-."0|olnc-on-o~.0'.oioont- ......................... Advocate forthe

Applicant/s,

- Versus —

Union of India & Others

..................... """""”"“'““""‘““"”'“""""””"“"‘"""”‘ReSDOI'ldent/S

Mr.K K.Biswas, Railway Advocate

................................................................................ Advocate for- the
Respondents

CORAM
THE HON'BLE MR. MANORANIAN MOHANTY, VICE CHAIRMAN

THE HON’BLE DR.R.C.PANDA, ADMINISTRATIVE MEMBER

1. Whether reporters of local newspapers may be allowed to Ygs M
see the Judgment?

o
2. Whether to be referred to the Reporter or not? : Yes/No™

: of the Judgment? » Yes/No~
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CENTRAL ADMINISTRATIVE TRIBUNAL
 GUWAHATI BENCH

| Original ApﬁliCation No. 210 of 2007
Date of Order: This, the 7th Day of July, 2008-
HON'BLE SHRI MANORANJAN MOHANTY, VICE CHAIRMAN
HON’BLE DR RAMESH CHANDRA PANDA, AﬁMINISTRATIVE MEMBER

Dipendra Talukdar ’

- Son of Late Phukan Talukdar
Resident of Village: Borchapari
P.O: & P.S: Hajo
District: Kamrup, Assam
PIN: 781 102.

++e+e« Applicant
By Advocates Mr. Adil Ahmed & Mrs.S.D.Choudhury
- Versus —

1.  The Northeast Frontier Railway
Represented by the General Manager .
N.F.Railway, Maligaon
Guwahati-11.

B

The Chief Personnel Officer (Rect.)
N.F.Railway, Maligaon
Guwahati-11.

3.  The Divisional Railway Manager .(P)
N.F.Railway, P.O: Tinsukia
Dist: Tinsukia :

4. The APO-I Tinsukia Division

N.F.Railway, Tinsukia.

...Respondents

By Mr.K.K.Biswas, Railway Advocate

Radekokok ko ok kekkokok
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ORDER(ORAL)
07.07.2008

MANORANJAN MOHANTY, VICE-CHAIRMAN

Applicant, a candidate belonging to Scheduled Casté
Communify, faced recruitment for the post of Trackman in Tinsukia
Division of Northeast Fro‘ntier Railways. He was finally called to be |
examined medicall'yi after qﬁalifying in thel “Written Test” and
“Physical Fitness Test”. But, 'however,uhis medical test was not taken .
on the specified date/20.04.2006. Without disclosing any reason, he
was inﬁmated, on 15.05.2007, to the following effect:- |

“Medical Examination was not done as per instruction
of G.M.(P)/MLG vide L.No.E/227/Rect/Group-D Pt. III
dt. 17/4/06.
He carried a representation to the Respondents on 24.07.2006 and
finally approached this Trilﬁnal with the present Original Applica.tion_
filed on 02.08.2007 under Section 19 of the Administrative Tribunals
Act, 1985 with the prayer to direct the Réspondents to conduct the
Medical Test of fhe Applicant fo% his appointment to the post

Trackman under them,

2. The Respondents, who filed a written statement on
14.12.2007, did not come out transparently to say the reason as to why

the Applicant was, though called, not examined medically on the date

fixed etc, However, it was adfnitt_ed in the written statement thatv the

(@)
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‘Applicant was declared passed in the ‘written examination’ and aiso

‘declared qualified in the ‘Physical Efficiency Test’. It was disclosed by

the Respondents in the written statement that, a list of 140 numbers of
candidates was issued from the General Manager (P)/ N.F.Railway /
Maligaon’s Office for appointment as Trackman; that although the
Applicant was found fit in the Physically Efficiency Test, his name
'could not be enlisted in the main list of select candidates; that the main
list was published as per requirement of the Division of Tinsukia; that
the recruitments are done on the basis of the Indent (i.e. the actual
number of vacancies in ‘the' lDivisional' Offices and placed at
Headquarter’s disposal); that the vacancy in question for Tinsukia
Division was only 140 numbers and, accordingly, the Panel was made
oﬁ merit baéis and that thereafter only the‘selected candidates were
sent for medical and other tests for their appoiﬁtment. It has been
admitted in the written statement of the Respondents that the Applicant
was called for medical examination due tq non-joining of one

empanelled candidate,

3. \ In absence of transparent written statement, the Applicant

~ filed a Rejoinder and raised a point that since he (Appliéant) was called

to face the medical examination, he is presumed to be a finally

selected candidate.

4. The Respondents, who filed the above said non-

transparent written statement on 14.12.2007 and prayed Wﬁp
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this Tribunal to file additional written statement, filed an additional

written statement on 30,06.2008 disclosing therein as follows:~

“Final Lists of 140 nos.(57 SC and 83 ST) of
candidates were issued from the General Manager
(P), N.FRailway, Maligaon for appointment as
Trackman in the Tinsukia Division as per requirement
of the division decided by the Respondents Railway
Administration. Although the Applicant was found fit
in the physical Efficiency test under Si. No.66 of 67
candidates, he was not enlisted in the select-list of
57 SC candidates which was prepared based on merit.
. . . The Applicant could not come within the decided
zone of consideration for holding the selection and
appointments of the candidates for the post of
Trackman and, hence, could not be appointed.”

5, On the basis of the said Additional Written statement and
the document filed therewith, Mr K.K Biswas, the learned counsel for
the Respondents/Railways, disclosed at the hearing today that the
Applicant Sri Dipendra Talukdar with Roil No.11707401 secured 57.33
marks in the written test and, according to said merit, he was
named/placed at S.N0.66 of the merit list (that was drawn on the basis
of the marks secured in written test that was taken on 21.11.2004) as
against the requirement of 57 SC candidates and apprehending
absence/disqualification of some of the selected 57 candidates (in the
process of medical examination) some additional candidates {named
just below the merit list of 57 candidates) were also called to be

examined medically; that they were just like wait-listed candidates and

that Applicant was just one of such exira candidate called to face

medical test as an abundant caution and that, however, thyein;P
)
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enough selected candidates (those who were placed above the

Applicant in the merit list) his medical test was not taken.

6. We have heard Mrs. S. D. 'Choudhury, Advocate (appearing

on behalf of Mr. Adil Ahmed, learned counsel for the Applicant) and

‘Mr.K.K.Biswas, learned counsel for the Respondents/Railways and

perused the materials placed on record,

7. - It is seen, from the materials placed on record by the
Respondents, that out of 140 finally‘-'approved selected candidates for
the post of Tr_ackman (selected under Enriployment Notification

No.NFR—2/2001) for Tinsukia Division of N.F.Railway, 57 finally

approved candidates belong to SC category and rest 83 belong to ST

category, It is furthér»seen, from the méterials placed on record by the
Respondents, that out of the merit list of 68 SC candidates, 2. -
candidates (at Sl. Nos. 10 & 42) remained ‘ébsent’ and 5 candidates (at

Sl. Nos. 26, 28, 35, 56 e_’md 68) were ‘disqualified’. Thus, out of top 57

SC candidates, six were found either absent or disqualified; for which

“six candidates placed below S1.No.57 were accommodated in the final

list. Applicant was placed at SlL.No.66. But 8 candidates (more

meritorious than the Applicant) were still above him in the merit list;

additional candidates taken into final select list of 57 candidates.
8. In the above factual premises, the Applicant, who was

called to be .examined medically, apparently as an. wait-listed

" therefore, the App]icqnt could .n'ot be accommodated within the six (6) -
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candidate, can have no more grievances; as none below him (in the

merit list that has been placed at p'ages 8 & 9 of the additional written
statement of the Respondents) has been given employment as

Trackman in Tinsukia Division of N.F.Railway as against the vacancies

notified under Employment Notification No.NFR-2/2001.

9. Mrs.S.D.Choudhury, Advocate, appearing for the Applicant, .

still then argued that since the name of the Applicant is just below the
last candidate appointed as Trackman uﬂder Employment Notification
No.NFR-2/2001 and since he was called to be examined medically, the
Respondents should offer an employment .as against any Trackman
Rracancy in N.F.Railﬁvay, The law is well settled that a vacancy which
has not been notified (and a post, for which the Applicant did not offer

his candidature); can not be filled up from out of the candidates of

anothelj recruitment. That apart, law is also well settled that merely

because somebody was selected in the recruitment process or called

‘to final round for being examined medically, he cannot have any

actionable claim/right to get the ultimate employment; unless persons
below him in the final select list are appointed.

10, Finally, this case is dismissed, No costs,

-

MQ,Q/ 09,{ 0‘3‘\6%
(RAME‘S\ CHANDRA PANDA) (MANORANJAN MOHANTY)
ADMINISTRATIVE MEMBER VICE-CHAIRMAN

VY



' ADMINISTRATIVE TRIBUNAL
GUWAHATI BENCH, GUWAHATI

0. A. NO. &[O / 20017.

Sri Dipendra ‘T'alukdar

...Applicant
- Versus -
The N.F. Railways & Others ...Respondents
SYNOPSIS:

The .Applicant: belongs. to. Scheduled- Caste Commumity and- he
passed his HSLC Examination from Board of Secondary Education, Assam
in the year 1999.He appeared in the Preliminary Written Examination for the
post of Frackman under N.F. Railway. The said posts were advertised-to fill
up the backlog wvacancies of Scheduled Castes and Scheduled Tribes
Candidates. The Applicant appeared in the said Examination on 12/09/2004
and a Ratlway Pass was also issued- to him- (o enable him-to go to Tinsukia
Centre. He passed his Preliminary Examination. Thereafter he appeared in
the Final Written Examination on 21/11/2004. He came out successfully in
the. suid Emmw ‘Fitness-Test 1 the office
‘ of the Respbndént No. 3. Hecpassed his Physical test. He was called alone for

Medical Examination at the Office of the Respondent No. 3 on 20/04/2006 at
9 hours, while the other successful candidates were earlier called and
Medically Examined. The Applicant reported for gedical Examination
before the Respondent No. 3 on 20/04/2006. However no Medical
E;ziminalion was hJW{W
later on, The Applicant filed representations before the Respondent Nos. 2
and 4 on 24/07/2006, requesting them to call him- for Medical examination.
However, most of the successful candidates were appointed by the
Respondents after Medical Examination. The Respondent No. 4 vide his
written dated 15/05/2007 informed the Applicant that his Medical
examination was not done as per mstruction of the Respondent No. L.

Hence this Original Application seeking justice in this matter.
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL,
GUWAHATI BENCH, GUWAHATI.
(An Application Under Section 19 of ‘he Administrative
Tribunal Act 1985}
ORIGINAL APPLICATION NO. 210 oF 2007,
Sri Dipendra ‘I'akukdar
...Applicant
- Versus -
The N.F. Railway & Others
| ...Respondents
| INDEX
SI.No |Annexures Particulars Pdgc
e nos.
1 Application 1 to9
2 Verification 10
3 A Photocopy of Permanent 11
Residential Certificate
4 B Photocopy of Caste 12
Certificate
5 C Photocopy of Pass 13
Certificate of HSLC
Examination
6 D Photocopy of 14
Employment Exchange
- Identity Card
7 E Photocopy of Admit 15
Card/ Railway pass “
8 F Photocopy of Result of 16
Preliminary Written
Examination ,
9, G Photocopy of Result of t7
: Final Written
. Examination
10 H Photocopy of Railway 18
_ Pass
i1 I Photocopy of Call letter 19
of Medical Examinaiion
12 ] &K Photocopy of 20&21
Representations
Date: Filed By:

Advocate
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(AN APPLICATION UNDER SECTION 19 OF THE ADMINISTRATIVE
TRIBUNAL ACT 1985)
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ORIGINAL APPLICATION NO. 2'°  oF 2007.

BETWEEN

8ri Dipendra Talukdar
Son of Late Phukan Talukdar
Resident of Village:- Borchapari -
P.O: & P.S:- Hajo
-District-Kamrup, Assam.
PIN: 781102.

" ..APPLICANT

- AND -

1., The Northeast Frontier Railway
Represented by the General Manager,
N.F. Railway
Maligaon, Guwahati- 11.

2. The Chief Personal Officer (Rect.)
N.F. Railway
Maligaon, Guwahati-11.

3. The Divisional Railway Manager (P)
N.F. Railway
Post Office-Tinsukia,
District- Tinsukia
4.  The APO-I Tinsukia Division.
N.F. Railway, Tinsukia.

- RESPONDENTS

DETAILS OF THE APPLICATION

1. PARTICULARS OF THE ORDER AGAINST WHICH THE
- APPLICATION IS MADE:

The Application is made against the impugned order dated
15-05-2007 issued by the Respondent No. 4 by which the
Respondents have denied to conduct Medical Test of the Applicant

 for his appointment to the post of Trackman in N.F. Railway.
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4.1)

4.2)

JURISDICTION OF THE TRIBUNAL:

The Applicant declares that the subject matter of the instant
application is within the jurisdiction of this Hon’ble Tribunal.

LIMITATION:

The Applicant further declares that the subject matter of the
ingtant application is within the limitation period prescribed
under Section 21 of the Administrative Tribunals Act 1985.

FACTS OF THE CASE:
Facts of the case in brief are given below;

That your Applicant is a citizen of India and as such, he is
entitled to all the rights, protections and privileges guaranteed
under the Constitution of India and the laws framed thereunder
from time to time. He is a permanent resident of Village-
Bharcapari, Mouza- Hajo, Police Station- Hajo, in the District of
Kamrup, Assam. He is aged about 34 years. He belongs to
Scheduled Caste Mali Community.

Photocopy 'of the Permanent Residential
Certificate of the Applicant issued by the
Office of the District Commissioner,
Kamrup, is annexed hereunto and marked
as ANNEXURE-A.

Photocopy of the Cast Certificate issued by
the Asom Anusuchit Jati Parishad, Lamb
Road, Ambari, Guwahati-781001 is
annexed hereunto and marked as
ANRKEXURE-B.

That your Applicant begs to state that had passed his High School
Leaving Certificate (HSLC) Examination in the year 1991. His
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name has been registered with the Employment Exchange
Government of Assam, Guwahati under Registration No.
13024 /05. ‘

Photocopy of the Passed Certificate of the
HSIC Examination of the Applicant is
annexed hereunto and marked as
ANNEXURE-C.

Photocopy of Identity Card issued by thel
Government of Assam, Department of
Labour Employment Exchange, is annexed
hereunto and marked as ANNEXURE-D,

4.3) That your Applicant begs to state that in pursuance of a

advertisement published in the primer daily newspaper of Assam
he applied for the post of Trackman in N.F. Railway under
Tinsukia Division. The aforesaid posts were advertised to fill up
the backlogs vacancies of Scheduled Caste/ Scheduled Tribe in
the N. F. Railway. The pay scale of the said posts was Rs. 2610-
3540/-. Accordingly, on 12/09/2004 a Preliminary Written
Examination was held and the Applicant appeared in the said
examination. A Railway Pass was issued to the Applicant in order
to enable him to go to Tinsukia to appear in the said examination.
His Roll No. was 1100359. On 16t October 2004 a Local
Newspaper has published the Roll Nos. of the successful
candidates of the said Examination, wherein the Applicant’s Roll
No. also appeared. After that a Final Written Examination of the
successful candidates was conducted on 21.11.2004. Accordingly,
the Applicant appeared in the said Final Examination. A Local
Newspaper published the Roll Nos. of the successful Candidates
and the Applicant’s Roll No. being 11707401 had also appeared in
it. In the aforesaid result-sheet it has' been stated that the
successful candidates from Tinsukia, Lumbding, Alipurduar and
Katihar have to appear in a medical test to be conducted on
19/01/2005.
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Photocopy of the admit card/Railway Pass
of the Applicant for appearing in the
Preliminary Written Examination is
annexed hereunto and marked as
ANNEXURE-E.

Photocopy of the list of successful
candidates of the Preliminary Written
Examination published in the Local
Newspaper is amnexed hereunto and
marked as ANNEXURE- F.

Photocopy of the 1list of successful
candidates. of the Final Written
Examination published in the Local
Newspaper is annexed hereunto and
marked as ANNEXURE- G.

4, 4) That your Applicant begs to state that he was directed by the

Respondents to appear for Physical fitness Test at Divisional
Railway Manager (F) Office Tinsukia. Accordingly he appeared and
he passed. Thereaftér, the Respondent No. 4 ie. the APO-1,
Tinsukia issued a letter No. E/222/RECT/SCT/05 to the
Applicant to report to the Office of the Respondent No. 3 i.e. the
Divisional, Railway Manager (P) Office Tinsukia on 20/04/2006 at
9 hours for Medical Examination in the prescribed Medical

. Category and a Railway Pass was issued under 052081 dated

30/03/2006. 1t is pertinent to mention here that the Applicant
was called alone by the Respondents for Medical Examination and
other persons who were also successful candidates along with the
Applicant were Medically Examined earlier by the Respondents.
The Applicant went to the Office of the Respondent No. 3 on
20/04/2006 at 9 hours and reported for Meadical Examination.
However the Office of the Respondent Neo. 3 informed the
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Applicant that the Medical Examination will not be held and he

will be informed later on for Medical Examination.

Photocopy of Railway Pass issued by the
N.F. Railway to the Applicant is annexed
hereunto and marked as ANNEXURE- H.

Photocopy of the letter No.-
E/225/RECT/SCT/05 dated 30/03/2006
issued by the Office of the APO/I/TSK for
Divisional Railway Manager (P} N.F.
Railway, Tinsukia is annexed hereunto and
marked as ANNEXURE-I.

4.5} That your Applicant begs to state that he has approached several

times before the Respondent No. 3 and 4 requesting them to
conduct Medical Examination. He had also filed representations
before the Respondent No. 2 and 4 respectively on 24/07 /2006
requesting them to issue call letter for Medical Examination. In
the meantime some of the successful candidates who appeared in
the Medical Examination were appointed as Trackman/Khalasi
under the N.F. Railway.

Photocopy of the representations dated
24/07/2006 filed by the Applicant before
the Respondent Nos. 2 and 4 are annexed
hereunto and marked as ANNEXURE-I and
J.

4.6 That your Applicant begs to state that the Respondent No. 4 ie.

the APO (I) N.F. Railway, Tinsukia Division vide his written
communication dated 15/05/2007 in the body of the Call Letter
for Medical Examination dated 30/03/2006 (ie. ANNEXURE- I}
has quoted that “Medical Examination was not done as per
instruction of the General Manager (P)/Maligaon vide letter No.
E/227 /Rect/Group-D Pt. IIl dated 17/04/2006°. Hence finding

2

/



Y

4.7)

4.8)

4.9)

-

no other alternative the Applicant is compelled to approach this
Hon'ble Tribunal for seeking justice in this matter.

That your Applicant submits that the Applicant has passed all the
Examinations conducted by the Respondents and also fulfilled all
the criteria for the appointment to the post of Trackman as
required by the Respondents. Moreover, the Applicant was not
selected through any back door policy. The inaction on the part of
the Respondents for not conducting Medical Test of the Applicant
for his appointment as a Trackman is in violation of
administrative fair play.

That your Applicant submits that similarly situated persons who
were selected along with the Applicant have already been
appointed to the post of Trackman but the Respondents are
discriminating the Applicant by not conducting the Medical Test
for his appointment in the post of Trackman, which amounts to
violation of the Fundamental Rights guaranteed under the
Constitution of India.

That your Appiicant submits that he is suffering from frustration
and mental depression, due to non-appointment to the post of
Trackman under the Respondents and he is running from pillar to
post for seeking redressal of his grievances.

4.10) That your Applicant submits that the action of the Respondents is

illegal, arbitrary, whimsical, mala-fidle and colourable exercise of
power, and thus is not sustainable in the eyes of law.

4.11) That your Applicant demanded justice and the same has been

denied to him.

4.12) That this application is made bonafide and for the cause of

S.

5.1)

justice.
GROUNDS FOR RELIEF WITH LEGAL PROVISION:

For that due to the above reasons narrated in details the action of
the Respondents is prima-facie, illegal, mala-fide, arbitrary and



5.2)

5.3)

5.4)

5.5)

5.6)

5.7)

5.8)

_¥-

without jurisdiction. Hence, the impugned communication dated
15-05-2007 issued by the Respondent No. 4 is liable to be set
aside and quashed.

For that the Applicant has passed all the written examinations
conducted by the Respondents and thus fulfills all the required
criteria for the Medical Examination for his appointment in the
post of Trackman under the Respondents Hence, the impugned
communication dated 15-05-2007 issued by the Respondent No.
4 is liable to be set aside and quashed.

For that the Applicant was not selected through any back door
policy. Hence, the impugned communication dated 15-05-2007
issued by the Respondent No. 4 is liable to be set aside and
quashed.

For that similarly situated persons, who were selected along with
the Applicant has already been appointed to the post of
Trackman. But the Respondents have taken a discriminatory
attitude towards the Applicant by not conducting his Medical
Examination. Hence, the impugned communication dated 15-05-
2007 issued by the Respondent No. 4 is liable to be set aside and
quashed.

For that the action of the Respondents is prima facie, whimsical,
mala-fide, illegal and with a motive behind and also is violation of
the principles of natural justice.

For that the action of the Respondents is violative of the
fundamental rights guaranteed under the Article 14, 16 and 21 of
the Constitution of India.

For that it is not just and fair to deprive the Applicant from
getting Medically Examined as required for appointment to the
post of Trackman under the Respondents.

For that the Respondents being a model employee cannot be
allowed to adopt a differentiate approach towards the Applicant by
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not conducting the Medical Test for his appointment to the post of
Trackman under them.

5.9) For that the action of the Respondents is not maintainable under

the eyes of law as well as fact.

5.10} For that in any view of the matter, the action of the Respondents
is not sustainable in the eye of law.

The Applicant crave leave of this Hon'’ble Tribunal to advance
further grounds at the time of hearing of the instant Application.

6. DETAILS OF REMEDIES EXHAUSTED:

That there is no other alternative and efficacious and remedy
available to the Applicant except the invoking the jurisdiction of this
Hon’ble Tribunal under Section 19 of the Administrative Tribunal Act,
1985,

7. MATTERS NOT PREVIOUSLY FILED OR PENDING BEFORE ANY

OTHER COURT:

That the Applicant further declare that he has not filed any
application, writ petition or suit in respect of the subject matter of the
instant application before any other court, authority, nor any such
application, writ petition of suit is pending before any of them.

8) RELIEF PRAYED FOR:

Under the facts and circumstances stated
above, the Applicant most respectfully prayed
that Your Lordships may be pleased to admit this
application, call for the records of the case, issue
notices to the Respondents as to why the relief
and relieves sought for the Applicant may not be
granted and after hearing the parties may be
pleased to direct the Respondents to give the
following relief (s).



8.1

8.2

8.3

10.

11,

_q\

That the Hon’ble Tribunal may be pleased to direct the
Respondents to conduct the Medical Test of the Applicant for his
appointment to the post of Trackman under them.

To pass any other appropriate relief or relives to Which the
Applicant may be entitled and as may be deem fit and proper by
the Hon’ble Tribunal.

To pay the costs of the application.

INTERIM ORDER PRAYED FOR:

Pending the final disposal of the Original Application the
Applicant humbly prays before Your Lordship’s for issuance of an

* interim order by directing the Respondents to conduct Medical

Test of the Applicant.
APPLICATION 18 FILED THROUGH ADVOCATE.
PARTICULARS OF1L.P.O.

1.P.O. No. :- 34 G 654294

Date of Issue  :- | - 04 - 200%F

Iséued from - &LMQQ_D\O&& G PD
Payable at :- G uwetet.

'12. LIST OF ENCLOSURES:

As stated in Index.

. Verlfication



VERIFICATTION

I, Sri Dipendra ‘Talukdar, Son of Late Phukan ‘talukdar,
Resident of Village:- Borchapari, P.O: & P.S:- Hajo = District-Kamrup,
Assam, Pin: 781102 do hereby solemnly verify that the
statements made in paragraph nos. A¥ to 448

are true to my knowledge,

those made in paragraph nos. 4.| Yo 4.6

are being matters of records are true to my information
derived there trom which I believe to be true and those
made in paragraph 5 are true to my legal advice and rests
are my humble submissions before this Hon’ble Tribunal. I

have not suppressed any material tacts.

And I sign this veritication on this the

ded- day of 5\9_\@@2007 at Guwahati.
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ANNEXURE- [
-Relevant portion ty“peﬁ?

{Transiaied from Assamese (o English)

NOKTH EAST FRONTIER RAILWAY, MALIGAON

The result of (he successful candidate for the vacuni post of SC/ST
Backlog of Trackman / Khalasi for the North East Frontier Railway
whose preliminary written test was held on 12 September 2004 has been
declarcd. The Final written tost will be held on 21 November 2004 at
Guwahati, New Jalpaiguri and Siliguri, The Admit Card has boen sont.

1100018
1100303

1i06048 1150661 1106074 1100291
1100304 1100359 1100360 1100490
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" ANNEXURE- 5

-Relevant portion typed-

(Translated from Assantese i0 English)

ot

NORTH EAST FRONTIER RAILWAY, MALIGAON
Pin-781011

Résull of the wrilten test held on 21.11.04 for SC/ST Backlog vacaacy of 595
posts.

The following candidate for (he post of Trackman / Khalasi has been temporanly
declared successful for which the written test was held on 21.11.04. The Physical
test will be held on 19.01.05 at Tinsukia, Lumding, Kathar. The proof of
documents will be done between 17.01.05 to till 21.01.05 in the Divisional
Working Officer. The candidate will have to give proof certificate of their date of
‘birth, caste and educational candidate etc. The Admit card has been sent.

Tinsukia Scheduled Caste and Scheduled Tnbes

11710176 11709943 11707758 11710018 11709966 11710278
- - -ee 11707401

ATTESTED

APhalls.

ADVOCATE
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N oy  ANNEXURE..T
P - \ﬂ - Office of the 5
. Divisional Rallway Manager (P) VAN
v : Tinsukia, Dt. 30.03.2006. |
No:-E/225/RECT/SCT/05, i S
STo, e Lo
" j"_'q'Shr-i Dipendra Talukder. (669
y jC/O .Sb}ri Malati Talukder,
5 ‘1'?{;,,\{_jl}lage::,-g,.{B,orchapor'i. "y :
NP0, Hajo. Dist. Kamrup, Assam.
e ) AT
Sub:- Recruitment of Trackman in scale Rs. 2610-3545/- in TSK Divisiom’?%‘-'- r?"'"l'f"“"\
Ref:- 1. Employment notification no. NFR-2/2001 for the post of Trackman T *'
(SC/ST) . S0
2.DRM(FI/TSK's letter no. E/227/Rect/Con/PET dt. 29.01.2005, " I

“,_-."
i -ny'f N

A

You.cre hereby advised to report to DRM(P)/T.

5K on 2/0-011-06 at9.00hrs,
i for medical examination in the, prescribed medical cateqory . EEER

Please note that if You are found fit in qll

appointment for the post of Ti-arkman in TSK division.

respect , you will be offgt;ed«'j

&

{. 1. Please bring 6 copies of passport size photograph duly attested by Gazetted offic t--,— |

; ifi H . -'—__’——J ok - -

] 2. Character certificate duly filled and attested by Gazetted officer. W et nclyen o B

Lisusta.n3... Attestation form duly filled and attestod Py Gazetted officer 4w SR IRRRR AT

i 4, P_lease‘bri:ng original caste zertificate duly signed by DC/SbO along with attested copy.

i . (o

.2 . ~ 0 \Q,)O 1 &

% (R.LBhagat) A
i APO/I/TSK. - R
i For Divisional Railway Manager (P) . - ;
: N.F. Railway, Tinsukig, - .
; ' RN
4 DA:- # (Half) set second class homeline pPass no. 052081 dt. 30.03.0¢ Ex. MLG to NTSK to :

: cover the aforesaid Journey. ‘ ‘H
% | ’ N
4 — N
! . . N bk
;‘ lU’lrm( & o P Le o a{ ! 1

4} o m{)/ @ﬁ:Z ) fm For Divisiohal Retfighy Managért 9 ,

o 1
3
.
Y
b

NF. Railway, Tinsukia. .

A‘[‘EEsTE'B

A\ : "

-

AbvoCATE

SO -




0~ ANNEXURE:; T

The Chict Personal Olficer (Reat)

INLE Railway, Matipaon, Ghy-11

sub: Prayer Forappointment as Cr DY eatepory in PSK division.

Relr DRM (PYTSICs etter Mo B/229/Rect/Con/PIT Date- 29/01/2005

S,

With e respeet Twonld Like to intorm you that you had sent o letter (o
‘me calling for medical examination on st 20047006, 1 sent on that day and
alter arriving the olfice compus cune (o know that the examination is post-

pored. The authority personal old we that the medical examination will bhe

heTd Tater and will infor me about the date and time of cxamination by send-

ing adetter But G today | have not reccived any lelter fromn yaureparding the

sind cxamination, So, please send weatt fetter Tor the same so, that T ean attend

the examination,

Therefore Treguest you kindly to appave iy parpose. Thanking You.

Your's Faithiully

. J
‘o RS R
P R B /
I)Z![(‘:-' N AR

1’!:1\‘.1_‘;- R {" SRR AT I )

S IaCEFEN

ADVOCATE

v
W

Y



To
The APO, TSK Division
N.F Railway, Tinsukia
Sub: Prayer for appointment as Gr ‘1)’ category in TSK division. "
. "~
Ref: DRM (PYTSK s letter No L/229/Rect/Con/PET. Date- 29/01/2005 o
. : : il
]
. sﬂ
Sir, o
With due respect I would like (o inform you that you had sent a letfer to 1
me calling for medical examination on last 20/04/06. 1 went on (hat day and
after arriving the office campus came to know that the examination is post- 3
poied. The suthority personal tokd me that the medical examination will be
held later and wil mform me about the datec ond thne ol examinalion by send- Al
B .

ing a letier. Bul til} today I have not received any letter from you reparding the

said examination, S, please send g eall Fetter for the same so, that Fean attend

the examination.
Therelore I request youkindly to approve ty purpose. Thanking You.

Your's !"u.ilh(],rll_y

’ . S /
l.)‘lt o e P .} . . i)/r. | «ﬁ ‘/.)".f i (’f" SRR / crees
ate: <Y U4 OO o

SR 1 J ,
I)IL.I(ICI— I,"'/C*’{‘ , /fK‘c”ltc ff(rn/,.»'. Y )
~ ’

ATTESTED

Ml

ADVOCATE
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Qarga? suradiz .
Guwshzati Berch ! ¢
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A -
SCa T
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A-Av

IN THE CENTRAL ADMINISTRATIVE TRIBUNAL, GUWAHATI BENCH,
GUWAHATL

20.ANo. 210/2007.

Sri Dipendra Talukdar. .......................Applicant -gs ..
. X
Vrs- — i
UOI&Ors.... ................... Respondents. P\ (EE
&2
m -
Bd
IN THE MATTER OF : gz
&>
. T ez

WRITTEN STATEMENT BY THE ANSWERING

RESPONDENTS.

The Answering Respondents most respectfully sheweth :

1. That the answering Respondents have gone through the copy of the
applicant filed by the above named applicant and understood the contents thereof
Save and except the statements which have been specifically admitted herein
below or those which are borne on records all other averments/allegations made in
the applicationj;,are-hereby emphatically denied and the application has put to the
strictest proof thereof’

2. That for the sake of brevity meticulous denial of each and every
allegation/statement/averment made in the application has been avoided.
However, the answering Respondents confined their replies to those
points/allegations/averments of the application which are found relevant for
enabling a proper decision on the matter.

3. That the Respondents beg to state that for want of the valid cause of action
for the applicant the application merits dismissal as the application suffers from
wrong representation and lack of understanding of the basic principles followed in
the matter as will be clear and candid from the statements made herein.

4. - Thatin respect of the Para-4.1 & 4.2 the Respondents submit that these are

- Contd....P/2._all...
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T4 DECT

qargTet FATqtE
l Guwahazti Bench
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ty

all matters of records and the acceptance of these are subject to their admissibili
as per official procedures and records.

5. That with regard to the statements made under Para-4.3 of the O.A. the
Respondents have no comments as these are as admissible only to the extant of
availability of the official records.

6. That with regard to the statement made under Para 4.4. of the O.A. it is
admitted that the Applicant was declared passed in the examination and also
declared qualified in the Physically Efficiency Test. The list of 140 uumbers of
candidates was issued from the General Manager (P), N.F.Railway, Mahgaon s
Office for appointment as Trackman. Although the Applicant was found fit in  the
PW}/ Test, his name could not be enlisted in the mam list o of
We main list was published as per requirement of the Division
of Tinsukia.

7. That with regard to the statements made under Paras 4.5 and 4.6 the
Respondents admit the submission of the Applicant to the extamt of their
admissibility to their official records. '

8. That with regard to the statementymade under Paras4.7,4.8,4.9.4.10,4.11 of
the O.A it is stated that the recruitment is done on the basis of the Indent (i.e. the
actual number of vacancies in the Divisional Offices and placed at the
Headquarters’ disposal). The requirement for the subject post for the Tinsukia
Division was 2?_1’5___‘1’__‘@_ numbers and accordingly the Panel was made on merit
basis and thereafter the select candidates were sent for medical and other Tests for
their appointments. Therefore, there were no violation of any Rule, as alleged by
the Apphcant and there were no dlscnm:a;on or any malafide or coldtable
exercises of powers were cansed by the Respondents It is admitted that the

Apphcant was called for Medical examination due to non-joining of one

empanelled candidate; and therefore the Applicant’s case for appointment is not

valid as there were so many candidates waiting even after being qualified in the

Written Test and also Physically Efficiency Test as well like the Applicant. The
Contd.... P/3.__recruitment....
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recruitment and appointment in any category depends on many other factohrrsg
Merely by getting through the selection process or passing the Physically
Efficiency Test or Aptitude Test or Medical Examination or even after receiving a
formal appointment letter are not sufficient for the guarantee in"?,’;-ﬁ%‘éﬁo_f
considering the employment for any candidate. The Respondents being the modd
employer can not think of any discriminatory or other policy, as alleged by the

- Applicant.

.9, That the Respondents submite that the mstmﬂt case suffers from non-

joinder to the party and therefore, is liable to be dismissed. .

10.  That the Respondents crave leave of this Hon’ble Tribunal to file the
Addl. Written Statement/Reply, if necessary, for the ends of justice.

11.  That the Answering Respondents respectfully submit that the present
Application has no merit at all and is therefore, liable to be dismissed with cost.

12.  That with regard to statements mentioned in the various Paragraphs under
Para-5---GROUNDS, the Respondents respectfully submit that the GROUNDS
are not well-founded, genuine, lawful to'yield the coveted result and therefore, it
is prayed that the O.A. may be dismissed in limine.

Contd...P/4. Verification...
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VERIFICATION

aged  about. 29 | Years, working in the capacity  of
én-%&&@mﬁﬁ@ﬂm&,%mr:r Railway, 3 do hereby
solemnly affirm and verify that the contents of' paragraphs | to 8 arc
derived from the records and I believe them to be true to my knowledge &
information and that I have not suppressed any material facts and the
| -paragraphs 9 to]2- are my humble and respectful submission before this

Hon’ble Tribunal,

And 1 sign this VERIFICATION on this Y (iday ofDteind 2007,

Place; Guwahati.

Date. {U -~ (2~ 8>

13 C v

!&ﬁ? ;f? ’ Tﬁsu’ KIA h
To , ' | v
The Registrar, | o
Central Administrative Tribunal, - . —
Guwahati Bench, Guwahati. | :
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IN THE CENTRAL ADM%NIS%ES%E%&-E&%%UNAL

GUWAHATY BENCH Me=ta-3-2--2

0.A. No.210/2007
Sri pipendra Talukdar

. « « o Bpplicant

- Versus -
The N.F. Railway & Others

. . . Respondents

~ AND -

- IN THE MATTER OF :

Rejoinder submitted by the
applicant to the written
statement filed by the

‘Respondents.

The humble applicant submits

this Rejoinder as follows:

1. That I am the applicant of the Original

Application No.210 of 2006. The‘Respondents have filed

a written statement in the aforesaid Original
Application. A copy of the same has been served upon me
through my Counsel. I have gone through the written
statement filed by the Respondents and understood the
contents thereof and I emphatically deny?ugnd every

averment made therein except those which are

specifically admitted herein.

2. That with regard to the statement made in
paragraph 1 & 2 of the written statement the applicant

has no comment to offer.

IN THE MATTER OF : '_g
‘ n
T

M



3. That with zxegard to the statements made in
pafagraph no.3 of the written. statement the Applicant
begs to state that the same are not correct and hence
denied by the Applicant. This Original Application of
the Applicant does‘not suffer from any sort of wrong

representation.

4. That the statements made in paragraph nos.4 & 5 of
the written statement the applicant has no comment to

offer regarding it.

5. That with regard to the statements made in
paragraph no.6 of the written statements the
Respondents have categorically admitted that those who
were selected in the panel of merit basis were sent for
medical examination for their appointment. 1In the
instant case the applicant was selected in the penal of
selected candidates and send for medical examination.
Accordingly, he was called for medical examination
before the Respondent No.3 on 20-04-2006. However, no
medical examination was done on the applicant, which
amount to discriminatory. All other candidates who were
selected along with the applicant were appointed
immediately after conducting medical test by the
Authority. This amount to total violation of principles.

of natural justice.

6. That with regard to the statements made in
paragraph no.7 of the written statements the applicant

has no comment to offer.

7. That with regard to the statements made in
paragraph no.8 of the written statements the applicant
submits that the Respondents have admitted that as per
requirement of Tinsukia Division the panel was made on

merit basis and thereafter the select candidates were



e

LU SRR
i

. 7 . X _3_ Lot LHAMINL W 2 swaenl
i \ qrgTeY e
] sent for Medical Test and Other Test r a gment. .,
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The instant applicant was also in the aforesaid panel
which was made on merit basis and accordingly his name

was sent for Medical Test.

The statements made by the Respondents-iq their

. written statement that passihg of Physicél Efficiency
'test or Aptitude test or medical examination or even
after receiving a formal appointment letter are not

-sufficient for the employment of ahy ¢andidate'are not
understandable by the applicant as ﬁhe Respondents have

not stated about the criteria for basic requirement of

appointment in the aforesaid post. If there is any

hidden or confidential Rule or Policy about the

.récruitment then the Respondents should ‘produce it
before this Hon’ble Tribunal to clarify the doubts.

Moreover, the Respondents should produce all the

relevant documents about the selected and app01nted

candldates as Track-man in N, F, Rallway.

8. That with 1regard to the statement made in
paragraph no.9 to the written statement the applicant
submits that same are false and also misleading to this

Hon’ble Tribunal.

9. That with regard to the statements made in
paragraph no.10 of the statements the applicant has no

comment to offer.

10. That with regard to the statements made in
:paragraph no.ll, 12 & 13 of the written statements the
applicant submits that those are false and not

maintainable in the eye of law.
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Tt_xerefore, the written statement filed by the
Respondents is wholly bereft of substance and no
credence ought to be given to it. Thus, in view of the
abject failure of the Respondents to refute the
contentions, averments, questions of law and grounds
made by the Applicants in the Original Application
filed by the Applicants deserved to be allowed by this
Hon'ble Tribunal.

.
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VERIFICATION

I, Shri Dipendra Talukdar, aged about 34 years,
Son of Late Phukan Talukdar, Resident of Village-
Borchapari, Post Office and Police Station-Hajo,
District-Kamrup (Rural), ABAssam do hereby solemnly

verify that the statements made in above Rejoinder are

true to my knowledge 1, 2 »v4H9 : and those
77

made in paragraph Nos. X are being

matters of records are true to my information derived
therefrom which I believe to be true and the rest are
my humble submissions before this Hon’ble Tribunal. I

have not suppressed any material facts.

of.Jhws. 2008 at Guwahati.

v/suvé.z;?yEﬂuﬂbtulﬁjLJLA;”LAI

DECLARANT
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1IN THE COURTI OF THE CENTRAL ADMINISTRATIVE TRIBUNAL 3 $ GUWAHATIX

BEHCIT AT GUWAHATI

" 5.x-n0: 210 of 2007

sri Dipendra Talukdar veseees Applicant

- Unitn of India & Others .+... Respondents.

+

IN THE MATTER OF
ADDITIONAL WRITTEN STATEMENT

BY THE RESPONDENTS.

1 N D E X

. i T
S.N. | ANNEXURES | PARTICULARS I PAGE
i

1
1. - Addl. Wrtften Statement 1to 4.

2. - Verification ' 4
3. A= meries Result of the Group-D Recruit- 5
- ment of Trackmen for SC & SW
Candidates of Tinsukia Division
Panel for SC vacanciex 6 & 7

List of Candidates Qualified/ 8 & 9
Disqualified/Absent (sC )

List of ST Canfidates Qualified/ 10 & 11
_Disqualified/Absent

Pahel for ST Vacancies 12 & 13

4. Be~ Series confidential letter written 14

. to Civil Authorities for R
security arrangement

Statement showing the distribu- 15

tion of 140 candidates for holding

Tests in different Rly Stations

of Tinsukia, Dibrugarh, sibsagar':,

Jorhat & Golaghat Districts,

i TS = sty £ st o

Date : 30-06-08 Filed b
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0.A. NO. 2102007

Sri Dipendra Talukdar ................... Applicant

"o s
o 2
VS | A
* UOI&OTHERS ....................... Respondents. L

ADDITIONAL WRITTEN STATEMENT 3
BY THE RESPONDENTS.

e
: o INTHEMATTEROF, ) fﬁ
I NS
MOST RESPECTFULLY SHEWETH: | | %
t.. That the answering Respondents have gone through the copy of the Rejoinder
filed by the above ‘named Apphcant s learned Counsel on the last date of
Hearing on 25.02 2008 for and on behalf of the Applicant and understood the
contents »thereof. Save and except the statements of the Rejoinder which have
been adnntted herem below or those which are bome on records, atl other
: avermenm Ialleganons/submlsswns made in the Rejomder by the Applicant,

_are hereby emphatlcally denied and the Apphcant is put to the strictest proof
thereof.

2. That with regard to the statements made in the Para No. 1 & 2 of the Rejoinder,
| the Respondents offer no oomments. ' |

-3 That with regard to the statement made in Para No. 3 of the Rejoinder it is

submitted that these are admissible only to the extent ¢ of ava:labﬂtty of the

’ ‘ofﬁclal records.
=
4. That with regard to the Para 4 of the Rejomder the Respondents offer no
comments E -

v

5. That with regard to the statements made in the Para 5 of the Rejomder the
_'Respondents in re-iterating their earher submission in the Written Statement
. submit:; . that it was true that the Applicant was declared passed in the
'fexamination_gnd also declared qualified in the Physicilly Efficiency Test.
: . Cond........PA... . Final....

-~
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"the Tinsukia Division as per requirement of the division decided by the

~more than one candidates have secured the same marks, the daLe of birth is the ,%
~ criteria for determining and preparing the panel by placing the elder above the

Qé)é 0%

Vi ‘ N -

Emal Lists of 140 nos. (57 SC & 83 ST) of candidates were issued from the=% ‘64
General Manager (P), N.F. Railway, Maligaon for appomtment as Trackman in & *

Respondents Raxlway Admmlstmumﬂ@mough the Applicant was found fitin ' g N

the physical Efficiency test under SI. No. 66 of 67 candldates he was not4\ E ‘3 tE
+ enlisted in the select-list of 57 SC candidates which was prepared based on | é g

men:t] The select.list was published as per requirement of the Division. It is ¥ ﬁ pr:

further to mention here that as many as 100 ST candidates passed in th_J ’EI

"Physically Efficiency Test but the final list was published for 83 ST candidates ¢ 3 E
" only as per requirement and according to the merit of the candidates, and, there 5

was no discrimination and injustice was caused to any one. There was no

violation of administrative fair policy, as alleyed, and, hence, the Applicants’.

(&

_allegaﬁonsin the Rejoinder, are denied. @e Applicant could not come within
the decided zone of consideration for holding the selection and appointments
of the candidates for the post of Trackman and, hence, could not be appointedj

Photocopies of the above select-list are annexed as ANNEXURE A-series.

That with regard to the statement made in the Para No. 6 of the Rqomder the
Respondents offer no comments.

That in furtherance of the Respondents submission in the foregomg Para— SE
is stated that the marks obtained in the written examination held on 21/11/04
with a view to preparing the panel for Group-D post of Trackman, according to
the policy as per prevailing system and Railways’ own set of rules,is that if

younger candidates. And, hence, though the Applicant passed the physical |
efficiency test but could not be considered for placement in the final select-list
and was thus not eligible for the appointment of the post he had appliéd for and
_qualiﬁed the test mentioned above. |

That with regard to the statements made under Paras- 7 & 8 of the Rejoinder
the Respondents submit that the last candidate was Sri Lalan Manihi at S1. No.
64 of the select-list. As one candidate did not report to Tinsukia Division, one 7

~ more paper was required to be supplied. It can be seen from the select-list that
I,.,\Sn Upendra Kumar Paswan figures at SI. No. 63 of the select-list was the next

Y



. i
person in the select-list after Lalan Mam:jhi securing the same marks with SriT .

: . }
113/ | d\i
&

10.

11.

Manjhi and could not be appointed earlier. Sri Upendra Kumar Paswan secured
57.67 marks under Roll No. 11710009 as his date of birth as per record was on
11/05/82 whereas Sri Lalan Manjhi though secured the same marks of 57.67
under Roll No. 11710178 but because of his date of birth as per record being

10/05/75 became senior to Sri Upendra Kumar Paswan and got the

appointment prior to Sri Paswan. ButEh’e Applicant in this O.A. Sri Dipendra

Hence as per Raiiwéy Rules Sri Dipendra Talukder being junior to both S
Lalan Manjhi and Sri Upnedra Kumar Paswan could not be considered for
coming to the zone of consideration for the posts of 57 candidates to be
appointed for the reasons mentioned above. There was no ill — motive of the
Respondents regarding the Applicant, as alleged.

_That in this regard it is further submitted that for facilitating and finalizing the

entire requirement for the process of selection for 140 nos. of candidates for
the post of Trackman — Group — D post for the Tinsukia Division by the

- positive act of selection, the civil authorities i.e. the Deputy Commissioners
- and Superintendents of Police were requested vide Divisional Railway

Manager, Tinsukia’s confidential letter no. E/227/V/SC-ST/Drive/TSK dated
28/02/2005 for arranging sufficient security arrangements for the safe
mobilization of the candidates for the said purpose to be held in the nominated
Railway stations of Tinsukia, Dibrugarh, Sibsagar, Jorhat, Golaghat districts.

Copies of the said letter is annexed as Annexure — B series.’

That with regard to the statement made in the Para No. — 9 of the Rejoinder,
the Respondents offer no comments.

That with regard to the statement made in the Para No. — 10 of the Rejoinder,
- the Respondents re-iterate their earlier submissions made in the Written

Statement and still stick to the same. The Respondents had nowhere committed

any wrong to cause any injury to the Applicant and / or to any of the candidates -

applied and appeared for the posts mentioned above and that was why could

not be responsible for not getting the appointment by the candidates who could

not qualify:”, as per norms of the selection detailed above.

Contd..........P/4...... That the

S, 7N

g&1 @3, faagfea
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"12.  That the énswaing Respondents state that they will submit all the releva:

papers of the instant selection proceedings at the time of Hearing or as and
when. called for. ' '

13. . That the Respondents respectfully pray that in the premises above the present
Original Application being devoid of merit is liable to be dismissed.

14. PRAYER
- That re-iterating all submissions made in the premises above, the Respondents,
therefore respectfully submit that the present Rejoinder has no merit and
therefore the Hon’ble Tribunal niay be kind enough to examine the case on its
true perspective and decide and pass orders for dismissal of the instant Original
Application and pass such order or orders as deem fit and proper for the ends
of justice.

VERIFICATION

1, 8. A. .:.N.aﬁﬂr.ﬁ.ah.mn\.. - of...ﬂe./.'?:.(egamm—ip,
aged about .....2.9.. ... Years, working in the c_apacityof....)fz DPa.......NF.
Railway, ......JivAu#sa ... ....., do hereby solemnly affirm and verify that the
contents of paragraphs ... 5...... to ... {2—.. ... are derived from the records and I
believe them to be true to my knowledge and information and that I have not
suppressed any material facts and the rest all are my humble and respectful
submission before this Hon’ble Tribunal. g

And I sign this VERIFICATION on'this ........3...... day of ... T ts2, 2008.
Place: : A
Date: |  SIGNATURE OF THE DEPONENT
. . . CUTET TR T S
AN . C Dive | " Oflen

at. T8, fungin
YR Riv, Tivs olA

-To

The Registrar,
Central Administrative Tribunal,
Guwahati Bench, Guwahati.
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AP . - ..
}ult of Gr-D recruitment of Trackment agamsi Employment notification No. NFR-212001 for the post o:&O
- + " Trackmari (SC/ST) for Tinsukia divislon.
Scheduled Tribe : o -;‘;" ‘ .
sN | RollNo SN Rol! No SN { - Roll No sN i RollNo-|. | sN| RoilNo SN Roll No |
1 | 11707287 |-16 | 11707338 31, 11707145 ae ;i 11710152]- | e1 | 11707238| | 76 | 11710003
2 | 11707468 | 17 | 117074086 @2 | 11707132 &7 | 11710326 62 | 11710242| | 77 | 11709960
3 |-117075892| | 18 [ 11707613 33 |+ 11707157] | 48 | -11709888 63 | 11707045] | 78 { 11707753
4 | 11707313{ | 19 [ 11707747 34'| 11710308 48 | 11707632 64 | 11710120] | 78 | 11707542
5.1 11707723] | 20 | 11707436 35 | ,11709955] | 50 | 11707855|. | e5.| 11710008 | &0 | 11/07407]
6 | 11707156] | 21 | 11707120 3 | 11707623 51 | ‘11707408 6 | 11707738| | &1 | 11799879
7 | 11707695| | 22 | 11707741 37 | 11707553 s2¢] 11707420] | 67 | 11707640 | &2 | 11707387
g | 11707212} | 28 | 11710201 a8 | 11710158]t [.53 | 11709944| | e8 | 11707496| | 83 | 11709977
9 | 117073410 | 24 | 11707122| |-3e | 11707661| | 54 | 11710198 69 |. 11707234 /
10 | 11707921 { 2 | 11707736 40 | 11707091; +| 55 | 11707722 70 | 11710144 7
11 | 11707535 | 28 | 11707466 a1 | 11707088| | =6 | 19707448 7 | 11710127 /
12 | 11767246] | 27 | 11707393 a2 | 11710053 | 57 } 13707512, | 72 | 11707258 1 / k
13 | wi707176| | 28 | 11707187 43 | 11710129 58 1 11709878 73 | 11707685 b »__g
14 | 11707395 | 28 | 11707627| . .i #4.] 17707153 59 | 11710248] | 741 11707677 /. |
15 '-117099'94 j.80 | 11707267] | 45 1'.17_07743 560" | 111707614 75 | 11707040} |/ )
. - \ - G * car N .
. Pandxdmure of the foﬂowmg Rali aumbures-are provasmndt - ) v
et 11797420, 17770198, 1.1?07722& 11709878 L Tl
Scheduled Caste : ¥ -
[sn}- RollNo| [ sn| RoliNo SN | Roll No sh | Roli No
g | 11ri0176) | 16 | 11710028 31 | 11707123(. | 46 | 11710138
2 F11708843( - | 17 | 11710241 32 | -11708908] ' 7| 47 | 11710025
3 | 11707758( | 18 | 11707616 33 | 11710019] | 48 | 11710261]
4 | 11710018] | 19 | 11710277 39-| 11709893| .| 49 | 11710305
5 L 17702966 Y 20 | 11710214 35 | 11710236{- | so | 11709890/ -
6 | 11710100 [ 21 | 11710328 3% | 11710274 51 | 11710142} .
7.4 11709965| | 22 | 11710051 37 | 11707525 52 k-311710134
5 | 11710278| | 23 | 11709891 38 | 11709913{ {'s3. ' 11710020f
g | 11710350 | 24 | 11709892 39 | 11707583| | 54 , 11707018}  »
10 | 11709931] | 25 { 11709918 40 |-11710181| 2 ss | 11709832
11 |.11707573] |.26 | 11710311f. .| &1 |-11709881| .| 56 | 11710257| .
12 | 11710101 27 { 11710313 22 |, 11707057]° | 57| 11710178]" ™
13 | 11707683] L 28 |. 11710011 43 | 11707494 s Tt
14 | 11707588) | 28 | 11710115 a | 1710243] | Lo~ 4 L]
“zi; 15| 11707187] | a0 | 11710109 a5 | 11709954 | A4 .
Candidature of the 1ol!owmg Roll numburcs are prowsnonai
11709943 11709966, 11710277, 11709°09&1171o134
Result is prepared on the nierit basis. e o

The panel has been approved by the competent autho.t‘cy

. i i . { A Ll ! . . '
. . ) : . YN o
No.E/227/Rectt/CON/PET dt.29.01.2005 ' g—%ﬁ ) o\\“§
AA

Sr. Divisional Personnzl Officer
NE Rallway, Tinsukia,

- -

A e e
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NAME S/SRI

MANOJ KUMAR
RAJESH KUMAR
PABITRA KUMAR DAS
RAM KUMAR PASWAN
RAKESH KUMAR
RAMBABU PASWAN
RAMESH KUMAR
NANDU PRASAD
VIVEKANAND

RAJ KUMAR PASWAN
PROMOD DAS

" JITENDRA MANJHI

RANJAN KUMAR DAS

" PULIN DAS

KARTIK DAS
BIJOY KUMAR
RAMPERVESH RAM

- RATUL DAS

RANJIT KUMAR
MAGENDRA KUMAR

'ASHOK KUMAR

SANTOSH KUMAR

MAHESH LAL

GULAB GAUTAM .
RAJ KISHORE CHOUDHARY
JEETENDRA PASWAN

SHIV KUMAR

RAJENDRA KUMAR
CHANDRABHANU KUMAR PASWAN
RABINDRA MANJHI
HORESH HAZARIKA

SATISH KUMAR DINKAR
RAVI SHANKAR RAM
SANJEET KUMAR

MANOJ KUMAR PASWAN
DEVANAND KUMAR

JADU MANI DAS

KAILASH PASWAN
DIGANTA KUMAR DAS
PINTU KUMAR

JHANTU GUPTA

TSK S&C

"Roil Ho Marks
11710476 84.67
11709943 v 83
11707758 82.67
11710018 81.67
11709966 81
11710100 80
11709965 79.33
11710278 77.33
11710350 76.67
11709931 76
11707573 75.33
11710101 74.67
11707663 74.33
114707589 74.33
11707137 74
11710028 73.33
11710241 - 73
11707616 72
11710271 71
11710214 70.67
11710328 70.33
11710051 70.33
11709891 70
11700862 70
11709918 68.67
11710311 68
11710313 66.67
147100114 66.33
11710115 66
11710109 66
11707123 65.67
14709909 v 65
11710019 65
11709893 64.67
11710236 64.33
11710274 64
11707525 63
14709913 62.33
11707583 62
11710181 62
11709881 61.67

poB
01.08.80
15.04.82
01.03.70
16.07.76
04.03.75
03.02.80
01.03.77
12.03.65
02.02.79
02.02.77
29.04.70
06.03.80
19.12.72
01.01.81
03.03.76
02.05.76
09.06.72
01.06.75
04.04.78
10.08.83
26.11.65
06.01.83
25.01.73
16.02.79
08.07.73
15.02.75
12.05.82
01.01.79
04.01.78
12.05.79
31.07.77
01.01.72
07.03.75
21.01.75
15.04.79
01.03.77
01.03.73
05.06.79
03.03.69
01.03.81
10.02.68
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/ 11707057 . 6167 08.01.71

o \42 . DAMODAR MALAKAR
{ 43 GOPALDAS 11707494 6167 = 01.01.81
| 44 NVANOJ KUMAR 11710243 61 * 06.04.75 .
45 PRABHAT KUMAR 11709954 61 01.01.80
46 JITENDRA KUMAR 11710138 61 15.05.80 .
47 SAGAR CH. MANDAL 11710025 60.67 16.01.81
48 ARVESH KUMAR RAJAK 11710261 60 01.01.70
49 PRAMOD KUMAR 11710305 60 15.11.76
50 AMARNATH GARARI 11709890 50.67 11.01.72
51 BUDDHADEB BISWAS 11710142 59.33 18.12.77
52 BINOD KUMAR PASWAN ‘51?10134‘/ 59.33 04.04.81
“53 GOUTAM BISWAS 11710020 59 03.01.76
54. DIPAK DAS 11707018 58.33 01.12.74
55 ANIL KUMAR RAJAK 11709932 58.33  04.09.77
56 BOAM RAJWAR 11710257 58  03.05.79
57 LALAN MANJHI 11710178 57.67 10.05.75
Candidature of foliowing Roll nos, are provisional
L, : 11709809
14709943
. 11709966
14710134
11710277
Fiz:zig%gﬁ’dvvhvﬂ\“
( R. Aaivu)
Dy. Chief Personnel Officer/HQ
& Coniroller of Recruitment
A
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38
39
40
41
42
43
44
45
46
47
48
49

LN

.
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: Annex-!
NAME TROLNO ROLLND TCTAL DOB  PET cv
MANOJ KUMAR 11014158 11710476 34.67 G1.08.80 Qualified oK
RAJESH KUMAR 11014508 11704943 83 15.04.82 Qualified oK
PABITRA KUMAR DAS 11001268 11701753 32.67 01.03.70 Qualified oK
RAM KUMAR PASWAN 11014702 11710018  8%.67 16.07.76 Qualified oK
RAKESH KUMAR 11008925 11708966 81 04.03.75 Qualified oK
RAMBABU PASWAN 11001611 11710100 80 03.02.80 Qualified O
RAMESH KUMAR 11007807 11700965 79.33 ¢1.03.77 Qualified oK
NANDY PRASAD 11014502 11710278  77.33 12.03.65 Qualified oK
VIVEKANAND 11011934 11710350  76.67 02.02.79 Qualified OK

JALSINGH === ———e—— 11001516 ~_11710240—76.33 — . Absent % oK
RAJ KUMAR PASWAN 11010101 11709931 76 02.02.77 Qualified oK
PROMGD DAS 11002117 11707573  75.33 20.04.70 Qualified oK
JITENDRA MANJHI 11014695 11710101 74.67 06.03.80 Qualified oK
PULIN DAS 11008476 11707589  74.33 01.01.81 Qualified oK

. RANJAN KUMAR DAS 11014358 11707563  74.33 19.12.72 Qualified oK
KARTIK DAS 11008091 11707137 74 03.03.76 Cualified OK
BIJOY KUMAR 11008693 ~ 11710028 73.33 02.05.76 Qualified oK
RAMPERVESH RAM 11013225 11710241 73 09.06.72 Qualified oK
RATUL DAS 11008914 11707616 72 01.06.75 Qualified oK
RANJIT KUMAR 11014679 11710277 71 04.04.78 Qualified oK
MAGENDRA KUMAR 11010099 11710214  70.67 10.08.83 Qualified oK
SANTOSH KUMAR 11014598 11710057  70.33 06.01.83 Qualified oK
ASHOK KUMAR 11008087 11710320  70.33 26.11.65 Qualified oK
GULAB GAUTAM 11010172 11700892 70 16.02.79 Qualified OK
MAHESH LAL 11014644 11709897 70 25.01.73 CQualified oK
UTPAL DAS 11000715—41707686—66.67 17.00.65 —Disqualified X - OK
RAJ KISHORE CHOUDHARY 11014415 11709916  £8.57 08.07.73 Cualified oK
ABHAY KUMAR CHOUDHARY 11007985 —11740231——68.27 01.01.75 —Disqualified X' OK
JEETENDRA PASWAN 11014574 11710311 68 15.02.75 Qualified oK
SHIV KUMAR 11010438 11719313  66.67 1:05.82 Qualified OK
RAJENDRA KUMAR 11010432 117100°1  66.33 01.01.79 Quaified oK
RABINDRA MANJH! 11013415 11710108 66 120579 Qualified OK
CHANDRABHANU KUMAR PASW 11014566 11710115 66 04.01.78 Qualified oK
HORESH HAZARIKA 11007868 11707123  65.67 31.07.77 Qualified oK
MAHESH PRASAD 11014507 —41710165-—..65.67 12.06.76—Disquaslified )( OK
RAVI SHANKAR RAM 11014629 11710019 65 07.03.75 Qualified OK
SATISH KUMAR DINKAR 11002198 11706809 65 01.01.72 Qualified OK
SANJEET KUMAR 11014630 11709893 64.67 21.01.75 Qualified oK
MANQJ KUMAR PASWAN 11014447 11710236  @4.33 15.04.79 Qualified oK
DEVANAND KUMAR 11010184 11710274 64 01.03.77 Quailifiad OK
JADU MANI DAS 11000714 11707525 63 01.03.73 Qualified OK
GADOLA SUGUNAKAR 11008565 —-11710061 -——_63 ~———___ Absent 3<~ OK
KAILASH PASWAN - 110145 11708913 62.33 05.06.79 Qualified OK
DIGANTA KUMAR DAS 11013200 11707583 62 03.03.89 Qualified QK
PINTU KUMAR 11014583 11710181 62 01.03.81 Qualified OK
DAMODAR MALAKAR 11009919 11707057 61.87 08.01.71 Qualified OK
JHANTU GUPTA 11014252 11709881 81.67 10.02.69 Qualified OK
GOPAL DAS 11003233 11707494 6167 01.01.81 Quaiified OK
JITENDRA KUMAR 11007621 11710138 61 15.05.80 Qualified OK

- e e e me e

.~
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'PRABHAT KUMAR 11011820 11709954
MANOJ KUMAR 11010436 11710243

. SAGAR CH. MANDAL 11014416 - 11710025
PRAMOD KUMAR 11010430 14710305
ARVESH KUMAR RAJAK 110146680 11710281
AMARNATH GARARI 11007801 11708890
RAMNATH ROBIDAS ~—— 11002001+— 11707615
BUDDHADEB BISWAS 11003780 11710142
'BINOD KUMAR PASWAN 11007955 11710134
GOUTAM BISWAS 11008487 . 11710020
DIPAKDAS . 11000766 11707018
ANIL KUMAR RAJAK 11011933 117069832
BOAM RAJWAR 11014441 11710257
UPENDRA KUMAR PASWAN 41014539 11740009
LALAN NiANJH! 11013455 11710178
BIJYA SHOME 14000287 11707367
DIPENDRA TALUKDAR 11000070 ~——117074L"
UTPAL BORAH 11008550  11707%7
RANJAN KANTI DAS PEERSES————e 1003436 - 11707030

Page 2
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61 01.01.80 Qualified
61 06.04.75 Qualified
60.87 18.01.81 Qualified
60 15.11.76 Qualified
80 01.01.70 Quatified
5087 11.01.72 Qualified
—59.33 30.10.69- --Disqualified
59.33 18.12.77 Qualified
£0.33 04.04.81 Qualified
50 03.01.786 Qualified
5833 01.12.74 CQualified
58.33 04.00.77 Qualified
53 03.05.79 Qualified
57.67 11.05.82 Qualified
57.67 10.05.75 Qualified
57.33 02.01.75 Qualified

| —57.33 05.02.73 —Qualified

57 21.00.73 Qualified

X

57 26 02.77 EVsgualifie )(

e e - A — L (L . mm— i 4w

oK
OK
oKX
oK
oK
oK
oK
OK
OK
oK
oK
OK
oK
oK
oK
oK
oK

‘OK

OXK
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19
20
21
22
23
24
25
26
27
28
29
30
31
32
33

35

37
38
3%
40
41
42
43

45
47

48
49

s e ———— o -

»

\ »// YER 8T ——
NAME CONTROLNG  ATLING TOTAL- poe ' PET CV

RITON BORUAH 12004429 11707207 0467 01.07.71 Quaiified  OK -
TAPAN SONOWAL 12000560 11707469 64 01.0069 Qualified  OK
MUKUT SONOWAL 12007781 11707662 6467 10.11.71 Qualfied  OK

NIPEN 8ONOWAL 2000421 41707318 76.38 010877 Qualified  OK

TILAK CHANDRA BORO 12004937 11707186 7333 00.00.70 Quailed  OK
BHUPEN KUMAR SAIKIA 12011828 11707723 70.53 26.03.68 Quslified  OK

JIBAN BARUAH. 12001644 11707695 76 26,0466 Qualfied  OK
BUDDHA SONOWAL 12014527 11707212 7533 01,4278 Qualfied  OK
HITESH BRAHMA 12014285 . 11707341 74.33 10.09.78 Quaified  OK
NAYAN BORO 12006204 11707021  73.33 "3142.77 Qualified  OK
 RAJESWAR DEOR! 12005847 11707535 72.33 01.00.78 Qualified  OK
HITESWAR SONOWAL 12012778 11707246 7233 01.01.01 Quaified  OK
HIMANSHU KUMAR MANDAL 12008331 "~ 11709994 72 10.12.82 Quaiified’ OK

" SURJYA KUMAR SONOWAL 12000844 . 11707396 72 31180 Qualfled  OK
GHANIL CHELLENG 12008720, , 11707176 72 01.12.70 Qualified  OK
TARUN CHELLENG 12013018 ' 11707338 71 30.07.73 Qualified  OK
SUCHEN PANGGING 12003668 - 11707406 - 70.33 01.01.70 Qualified  OK -
NOMAL BASUMATARI 12009688 11707613  £9.33 3811276 Quelified  OK
NILAMANI DEKA 12000468 11707747 68.67 01.05.82 Qualified  OK
KESHO BANANDA CHELLENG 12014566 11707436  38.33 30.08.77 Qualified  OK

JINTU DAS o 12006330 11707508 67.35 - ©  Absent

PULAK SONOWAL 12008061 11707741 6667 07.07.80 Qualified.  OK

TILAK CHANDRA RABHA 12014530 11707120 6687 01.01.73 Qualfied  OK.

. MANUJ MOHAN MiL! 12001176 11707122 68.33 01.01.76 Qualified "OK
HEMANGA SONOWAL 12002608 11707736  68.33 -27.07.76 Quaified  OK
'PRANAB KUMAR BARO 12002688 11707466 GB.33 04.04.82 Qualified oK
SHALIGRAM MANDAL 12011813 14710201 6533 07.08.72 Qualifed  OK
MONORANJAN DEORI 12011108 11707187 35 31.10.78 Qualified  OK

SEUJ SONOWAL 12008784 11707627 65 24.03.80 Qualifled  OK
ANANTA HAZARIKA 12006658 11707398 85 311273 Qualfiled  OK
GUNAGOBINDA SAIKIA 12008391 * 14707267 64.33 (1.01.73 Qualified . OK
PRAKYOT SAIKIA 12000126 11707145 , 64 31.12.71 Qualfisd . OK
PRASANTA HAZARIKA 12005457 11707167 82 31.03.76 Qualified  OK
AMRIT SWARGARI 12010056 - 11707132 82 20.12.74 Qualfied  OK
KRISHNA KUMAR SINGH 12007802 14710308 - 62 15112.81 Qualfied  OK
GIRDHAR! MANDAL 12005643 11709985 ~©1.33 06.01.77 Qualiied  OK

RAM PRASAD DARIG 12008261 11707623  60.87 01.05.74: Quslified ~ OK
PRASANTA MECH 12014707 11707553 6067 21.01.77 Qualfied  OK

RAVI KUMAR MANDAL 12014995 11710168  50.33° 01.08.87 Qualified  OX
DINESH KUMAR MANDAL 12014722 11710053 59 05.01.78 Qualified -~ - OK
JAGAT SONOWAL 12008727 11707001 50 23.02.76 Qualified  OK
AMIYO KUMAR SONOWAL 12001924 11707088 50 311277 Gualified  OK
HEMANTA KUMAR RABHA 12004642 11707681 53 311270 Qualfiee  OK
JAYPRAKESH MANDAL 12008086 11710120 6867 03..82 Qualified oK
SUBRAJ KUMAR MiLl 12007693 11707163 58.33 01.0#.70 Qualified  OK
MONTU SONOWAL 12014705 11707743 -57.33 *31.12.79 Qualifiecd  OK
SANJEEV KUMAR 12001369 11740152 57.33 15.08.83 Qualiied  OK
“SURESH MANDAL 12009865 11710326 56.67' 05.02.78 Qualified OK

SUNIL KUMAR MANDAL 12007079 11710083 5887 04.12.83 Qualified Not OK befow age
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100

CHING'AMANI MANDAL,
CHANDRAJIT LOING
RAMESH SONOWAL

AJEET PRASAD SINGH

LAL MOHAN RAMCHIARY
ANiL CHANDRA DEKA
MAHENDRA KUMAR MANDAL
VIKASH KUMAR DEO
PABITRA BORMUDOI

NIPON SONOWAL

MADAN SONOWAL

KABIN HAZARIKA

DHARMA SONOWAL
PRAMOD KUMAR MANDAL
PRADIF NARAYAN SINGH
ANIL TAYE

JAY PRAKASH SINGH

" BAIGYANIK PAGING

BINDESHWAR! MANDAL
SOBIT KUMAR DAS
INDRAJIT SONOWAL
NABUL SONOWAL
DIGANTA PHATOWALI
AJAY KUMAR MANDAL
GAJADHR MANDAL
RUPNATH DAIMARY
RUPAM SONOWAL
YOGESH PRASAD MANDAL
MADAN MECH
NAYANJYOT! PEGU
PURNANANDA SONOWAL
RANJAN RABHA

UMESH PRASAD MANDAL
PANKAJ KUMAR SINGH
CHITTRANJAN MANDAL
VIJAY KUMAR SINGH

OM PRAKASH SINGH
RANJIT SONOWAL

DINA SONOWAL

RAJESH SHYAM

PULAK SONOWAL

JATIN KACHARI

RJESH MANDAL

BIRENDRA SAIKIA
ANIRUDHA DEORI
NARAYAN MECH

TRIDIB SONOWAL
BISHESWAR BASUMATARY

- DEBEN RABHA

LAKHMINATH TAYE
MOHAN PAYENG

12009142
12013359
12008308
12011076
12003540
12005700
12006787
12008472
12005565
12010528
12004474
12000159
12013870
12004414
12006084
12006533
12010816
12008924
12004818
12000547
12000552
12014287
12014621+
12000262
12000084
12003937
12006331
12012752
12011438
12005150
12011762
120125660
12010320
12013080
12005649
12007207
12006163
12013726
12012788
12000965
12002610
12013863
12005309
12007389
12000083
12005454
12007448
12011863
120145659
12005879
12010724

11708889
11707632
14707855
11710188
11707408
11707420
11709944
11709886
11707722
11707448
11707512
11707238
11707008
11710248
11709878
11707045
11710242
11707614
11710120
11707231
11707640
11707738
11707404
11710008
11710144
11707496
11707234
11710127
11707685
11707258
11707040
11707677
11710002
11709960
11700879
11700977
11710279
11707753
11707337
11707407
11707542
11707082
11710006
11707318
11707922
11707588
11767929
11707354
11707185
11707098
11707610

56.67

bu
5567
55.33
5533
§5.33
55.33
56.33

55

5487
54.33
£4.33
54.33
54.33

53.67

£
&3
53

5267
65287
52.67
§2.33

52

52
§1.67
§1.57
61.67
51.33
5067
60.67
50.67
50.67
50.87
50.67
50.67

£0.33

49.33
49.33
49.33
48.33
49.33

49
48.67

10.05.78 Qualified
20.09.77 Qualified
28.12.73 Qualified
16.08.81 Quaiified
21.02.69 Qualified
30.09.76 Qualified
04.07.78 Qualified
256.08.82 Quaiified
03.03.74 Qualified
28.10.76 Quatified
23.03.72 Qualified
28.02.78 Qualified

28.05.82 Dis qualifiet

20.10.74 Qualified
01.01.89 Qualified
09.10.79 Qualified
03.08.76 Qualified
01.03.72 Qualified
04.03.76 Qualified

21.01.78 Dis quatlifiec

30.06.80 Quatified
01.02.80 Qualified

04.06.70 Dis qualifie

01.07.78 Qualified
05.02.80 Qualified
01.03.70 Qualified
12.08.78 Qualified
01.02.80 Qualified
31.08.74 Qualified
05.01.74 Qualified
18.01.76 Qualified
02.03.70 Qualified
28.04.78 Qualified
11.02.77 Qualified
06.01.78 Qualified
05.01.82 Qualified
- Absent
01.02.67 Qualified
23.08.81 Qualified
15.02.72 Qualified
01.01.71 Qualified
30.04.71 Disqualified
15.02.77 Qualified
01.07.68 Qualified
05.02.70 Qualifiad
12.03.76 Qualified
01.07.79 Qualified
11.07.80 Qualified
01.01.74 Qualified
01.12.81 Qualified
01.11.67 Qualified

OK
OK
OK
OK
oK
0K
OK
Not OK. Belongs to SC
OK
oK
oK
CK
OK
oK
OK
oK
OK
(0],4
OK
OK
oK

—
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Vacanclos® 83

NAME S/SRI

RITON BORUAH

TAPAN SONOWAL
MUKUT SONOWAL
NIPEN SONOWAL
BHUPEN KUMAR SAIKIA
TiLAK CHANDRA BORO

- JIBAN BARUAH

BUDDHA SONOWAL
HITESH BRAHMA
NAYAN BORO
RAJESJVAR DEOR!
HITESWAR SONOWAL

"GHANIL CHELLENG

SURJYA KUMAR SONOWAL
HIMANSHU KUMAR MANDAL

i TARUN CHELLENG

SUCHEN PANGGING
NOMAL BASUMATARI
NILAMAN! DEKA

KESHO BANANDA CHELLENG
TILAK CHANDRA RABHA
PULAK SONOWAL
SHALIGRAM MANDAL
MANUJ MOHAN MILI
HEMANGA SONOWAL
PRANAB KUMAR BARO
ANANTA HAZARIKA
MONORANJAN DEORI
SEUJI SONOWAL
GUNAGOBINDA SAIKIA
PRAKYOT SAIKIA

' AMRIT SWARGARI

PRASANTA HAZARIKA
KRISHNA KUMAR SINGH
GIRDHARI MANDAL

RAM PRASAD DARIG
PRASANTA MECH

RAVI KUMAR MANDAL
HEMANTA KUMAR RABHA
JAGAT SONOWAL

AMIYO KUMAR SONOWAL
DINESH KUMAR MANDAL
JAYPRAKASH MANDAL
SUBRAT KUMAR MILI

y
TSKST RS

Roil 'Ho KMarks
11707297 84.67
11707469 84
11707592 82.67
11707313 78.33
11707723 76.33
11707158 - 76.33
11707695 76
11707212 75.33
11707341 74.33
11707921 73.33
11707535 73.33
11707246 72.33
11707176 72
11707395 72
11709994 72
11707338 71

. 11707406 70.33
11707613 69.33
11707747 68.87
11767436 68.33
11707120 66.67
11707741 66.67
11710201 65.33
11707122 66.33
11707736 66.33
11707486 66.33
11707308 65
11707187 65
11707627 65
11707267 64.33
11707145 64
11707132 62
11707157 62
11710308 62
11709955 61.33
11707623 80.67
11707553 €0.67
11710158 59.33
11707661 59
11707091 59
11707088 59
11710053 59
11710129 58.67
11707153

DoB

01.07.71

01.08.69
10.11.71

01.08.77
26.03.68
09.08.70
26.04.66
01.12.78
10.09.78
31.12.77
01.09.78
01.01.81
01.12.70
31.12.80
10.12.82
30.07.73
01.01.70
31.12.75
01.06.82
30.08.77
01.01.73
07.07.80
07.08.72
01.01.75
27.07.76
04.04.82
31.12.73
31.10.78
24.03.80
01.01.73
31.12.71
20.12.74
31.03.76
15.12.81
05.01.77
01.05.74
21.01.77
01.08.87
31.12.70
23.02.76
31.12.77
05.01.78
03.04.82




*

45
46
47
48
49
50
51
52
53
54
- 65
56
57

58

59
60
61

82.

63
3
bt
86
67
68
89
70
71
72
73
74
75
78
77
78
79
()
81
82
83

MONTU SONOWAL
SAN.JEEV KUMAR

SUBESH MANDAL
CHIMTAMAN! MANDAL
CHANDRAJIT LOING
RAMESH SONOWAL

LAL MOHAN RAMCHIARY
ANIL CHANDRA DEKA
MAHENDRA KUMAR MANDAL
AJEET PRASAD SINGH
PABITRA BORMUDOI
NIPON SONOWAL

MADAN SONOWAL

PRADIP NARAYAN SINGH
PRAMDD KUMAR MANDAL
BAIGYANIK PAGING
KABIN4{AZARIKA

JAY PRAKASH SINGH

ANIL TAYE

BINDESHWARI MANDAL
AJAY KUMAR MANDAL
NABUL SONOWAL
INDRAJIT SONOWAL .
RUPNATH DAIMARY
RUPAM SONOWAL
GAJADHR MANDAL
YOGESH PRASAD MANDAL.
NAYANJYOTI PEGU
MADAN MECH

RANJAN RABHA
PURNANANDA SONOWAL
UMESH PRASAD MANDAL
PANKAJ KUMAR SINGH
RANJIT SONOWAL

PULAK SONOWAL

RAJESH SHYAM
CHITTRANJAN MANDAL
DINA SONOWAL

VIJAY KUMAR SINGH

Candidature of following Roll nos, are provisional

e

!"b/
1470774, . 57.33

11710162
11710326
11700889
11707832
11707855
11707408
11707420
11709944

11710198°

11707722
11707448
11707612
11709878
11710248
11707614
11707238
11710242
11707045
11710120
11710008
11707738
11707640
11707496
11707234

11710144

11710127
11707258
11707885
11707677
11707040
11710003

11709960

11707753
11707542
11707407
11708879
11707337
11709977

11707420
11707722

11709878 .

31.12.79
57.33 16.06.83
5687  05.02.78
-56.87 10.05.78
56 20.09.77
55.67 28.12.73
55.33 21.02.69
55.33 30.09.76
55.33 04.07.78
55.33 15.08.81
55 03.03.74
85 28.10.76
54.67 23.03.72
54.33 01.01.69
54.33 20.10.74
54 01.03.72
5433 28.02.78
- 54 03.08.75
54 09.10.79
53.67 04.03.76
53 01.07.78
53  01.02.80
53 30.08.80
52.67 01.03.70
52.87 12.068.76
52.87 05.02.80
52.33 01.02.80
52 - 08.01.74
52 310874
51.67 02.03.70
51.67 18.01.76
51.67 28.04.78
51.33 11.02.77
60.67 01.02.67
50.67 01.01.71
50.67 15.02.72
50.67 05.01.78
50.67 23.08.81
50.87 05.01.82
11710198
Q@M N .
(R. Aaivu)

Dy. Chief Parsonnel Officer/HQ
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[?Hg%&ﬁ Hed Jx . Northeast Frontier Railway v

Tinsukia - 786 125, Assam '

— 786125 150 GLORIOUS YEARS Telephone No. : 0374 - 2330032
' Fax: 0374 - 2335149

No.E/227/V/5C-ST/Drive/TSK Date : 28.02.2005
To,
1. Dy. Commissioners/Tinsukia, Dibrugarh, Sibsagar,Jorhat & Golaghat Dist.
2. Supdts. of Police/Tinsukia, Dibrugarh, Sibsagar, Jorhat & Golaghat Dist.

Sub :- Recruitment and qppoin?mén‘r of 140 nos. of Trackmen in Railway.

Ref :- This office letter of even No. dtd. 20.08.04 4 10.01.05.

*

o In reference to the above letters, recruitment process is going on to fill up 140 nos. vacancies
of Trackman in Railway. For this Physical Efficiency test of all the candidates has already been
conducted on 17 18™ & 19™ Jan/2005 with the co-operation of DC & SP/Tinsukia. After conducting

N * the tfest, a panel of 140 candidates has been formed & issued for filling up of the vacancies of
Trackmen at Panitola, Margherita, Simaluguri, Nam:up, Mariani and Furkating. The number of
candidates assigned to report to Senigr Section Enyneer(P.Way) Offices of the above places is
enclosed vide Annexure - ‘A’ '

Medical examination of the above candidates batchwise (8 nos. of candidates per batch every
day except Sunday) has been started from 21.02.0% in Chief Medical Superintendent’s office
Dibrugarh/NF Rly. After receipt of the medical exomination report of each candidate from
CMS/Dibrugarh, appointment letters are being issued in favour of the candidates for posting at the 6
(six) stations as mentioned above. This process will be completed by 18" March/05.

During this process while reporting for appointment in the office of Senior Section Engineer
(P.Way)/Panitola’s office on 26.0205, it has been reported by Senior Section Engineer (P.
Way)/PNT/NF Rly. that about 50 nos. unknown persons had restricted on 26.02.05 at 10.30 hrs. for
appointment/ joining of two candidates who beiong to outside of Assam. The two candidates were
beaten by the mob and FIR is already lodged by Senior Section Engineer/PW/PNT at the police station
Panitola (Xerox cepy of the FIR is enclosed for DC & SP/Tinsukia).

Tn view of the above facts, it is felt necessary to provide sufficient security arrangement for
safe mobilization of the candidates for medical examination, taking appointment in the respective
stations as mentioned above, and to perform peaceful duty by the candidates, particularly those from
outside of Assam. :

You are requested to provide security arrangement in all the districts in which the stations are
‘ located including DRM office building/ Tinsukia to maintain law and order.

Thanking you.

DA :- As above. '
(W. K. Pradhan )
Divisional Railway Manaoger
NF Reilway, Tinsukia.




i.? Annexure -@ \29 I,
Station of Senior | I
<" District Section Engineer . No. of Candidates i
(P.Way) Offices | _”{
Tinsukia Panitola 20 y
Margherita | 10 :
Dibrugarh Namrup : 27 o '
Sibsagarh Simulguri 48 i
Jorhat Mariani 25

Golaghat
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